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             IN THE COURT OF MUNSIFF, MARGHERITA 

 

Misc. Succession Case No. 06 of 2018 

                    Present:- Sri B. Kshetri, A.J.S. 

                           Munsiff , Margherita 

 

             Smti. Ranu Chakraborty……..…….Petitioner 

           -Versus- 

            Shri Bishwajit Chakraborty……………Opposite party 

       

                              Advocate/Pleader for Petitioner……………………………Mr. Ranjit Dutta. 

                              Advocate/Pleader for Opposite party…………………….None 

   

          Particulars of the case: 

         Date of Petition: 03.02.2018 

         Date of hearing: 06.03.2018 

         Date of Final Order: 12.03.2018  

                  

Final Order  

1. This Misc. Succession Case was registered on filing of a petition 

under Section 372 of Indian Succession Act, 1925 filed by 

petitioner Smti. Ranu Chakraborty for issuance of Succession 

Certificate in her favour, in respect of debts (fully described in 

the schedule to the application u/s 372 of Indian Succession Act) 

left by her sister Late Sankari Chakraborty.  
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2. The petitioner pleaded that her sister Sankari Chakraborty was a 

permanent resident of Joyanagar under Margherita Police Station 

who died on 13.03.2017 leaving behind her and one brother i.e., 

the opposite party as surviving legal heirs. It was pleaded that 

she being the younger sister of deceased Sankari Chakraborty is 

entitled to grant of succession certificate and there is no other 

heir to succeed to the property left by her deceased sister Sankari 

Chakraborty. It was pleaded that deceased Sankari Chakraborty 

was a permanent employee of Government of Assam, who 

worked as a teacher at Margherita Public Higher Secondary 

School, having her Provident Fund No. PED 114898. The 

provident fund amount of the deceased are due from the 

government of Assam through DDO of the said school. The 

petitioner pleaded that the debts as mentioned in the schedule 

of the petition are lying with the employer of the deceased. 

Hence the petition. 

3. On receipt of the petition notice to all concerned was issued. The 

opposite party did not contest the proceeding despite service of 

notice upon him and accordingly the matter proceeded ex-parte. 

However, the opposite party appeared personally with the 

petitioner and stated that he have no objection if prayer of the 

petitioner is allowed. 

4. The petitioner adduced her evidence-in-chief on affidavit wherein 

the petitioner re-iterated her pleadings of the petition. Petitioner 

also marked death certificate of Sankari Chakraborty, Next of Kin 

Certificate, certificate of Chairperson Margherita town 

committee, statement of GPF/AIS/PF account of the deceased as 

exhibit 1 to exhibit 4 respectively.  

5. I have already heard learned counsel for the petitioner and gone 

through the case record. It appears from the document (vide 

exhibit 4) that at the time of death, the sister of the petitioner 

was working as a teacher at Margherita Public Higher Secondary 
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School, and as per official record vide exhibit 3 at the relevant 

point of time, she was the resident of Joyanagar, Margherita. 

From the evidence on record vide exhibit 2, it appears that the 

deceased was the sister of the petitioner and the deceased left 

the petitioner and opposite party and both of them are class II 

legal heir as per schedule of Hindu Succession Act, and as such 

both of them are entitled to get the share of the properties left 

by the deceased.   

6. Considering the fact that other legal heir of deceased Sankari 

Chakraborty have no objection for grant of succession certificate 

in favour of the petitioner, I am of the view that petitioner is 

entitled to grant of succession certificate for the claimed amount 

as stated in the schedule of the petition. Hence, I find no 

impediment in allowing the prayer of the petitioner. 

7. Let the succession certificate be issued in favour of the petitioner 

Smti. Ranu Chakraborty for collection of the debts left by 

deceased Sankari Chakraborty on due realization of requisite 

court fees and execution of bond thereof. 

8. Accordingly this Misc. (Succession) case is disposed of 

uncontested.  

9. Given under the hand and seal of this court on this 12th day March 

2018.  

                                   

 

                                                                             Munsiff, Margherita.  
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